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DEMANDS
GRANTS (RAILWAYS) 1978-79

THE MINISTER OF RAIL-

WAYS ( SHRI KEDAR PANDAY) :
present a statement (Hind:

:).gB verkom ) showing Dem-
m:hﬁ:r xcess Grants in repect of the

Budget (Railways)—for 1978-79.
14. 3'6_; hrs,

STATUTORY RESOLUTION RE:
_DISAPPROVAL OF LIFE INSU-
RANCE CORPORATION (AMEND-
MENT) ORDINANCE, 1981—Contd.

AND

LIFE. INSURANCE CORPORATION

(AMENDMENT) BILL—Contd,

MR. DEPUTY-SPEAKER :
The House will now take up fur-
ther consideration of the Stammry
Resolution and the Life Insurance
_ Corporation, (Amendment) Bill, for
which 4 hours have been allotted.
Three hours and fifteen minutes are
already over and enly 45 minutes re-
" main. We have to complete it within
45 minutes. Mr. Indrajit Gupta.

(Interruptions)

- SHRI GEORGE FERNANDES
(Muzaffarpur) : The Minister
is willing to extend the tife. if nece-
ssary.

MR. DEPUTY-SPEAKER :
That is all right. Let the Mover of
the Resolution reply. I have called

him to reply.

SHRI GEORGE FERNANDES :

The timing of his will depend
upmthcaﬂomento time.

‘MR. DEPUTY-SPEAKER
The ume ls over.

_ SHRT  INDRAJIT .

-_ GUPTA
k “(Bam'hat) :
‘aboutit.

*hﬂ%“!@*eﬁﬁi

mmtmau, 1902 (SAKA) Disapp,of LIC . gig .
©(Amdt) Ord. & LIC (Amdt), Bij 3*-'.
FOR ExcEsS--

SHRI - JYOTIRMOY. BOSU
(Dmnd Hnrbou:) With -

‘want to

mahammhnﬂlylpuk

MR DEPUTY- SPEAKER s
You never speak. g

SHRI J YOTIRMOY BOSU :
We take this Bill as an attack on the
working class. Therclore, we want to

oppose this Bill at every stage. So, we

would be asking for division on every
clause and at every . Let us not
live in fools’ Bill will

take its own time. So, why unneces-
sarily get agitated over it ?

THE MINISTER OF FINAN-
CE (SHRI R. VENKATARA-.
MAN) : Our only request is that
ﬁ I‘lclvll may be passed toda);&::

‘e are prepared to sit
6 O’ Clock.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI P. VENKATASUBBAIAH é
Sir, you were in the' BA
Shri Jyotirmoy was also present.

We have allotted four hours for this
Bill for the simple reason that
at the introductory stage we have
already spent at least two or three
hours. So, it was felt that four hours
would be more than sufficient for this
Bill, bec.ausc:t has been discussed in, -

g!:neral!yagreedtomtthACibould
not bethere. -

MR DEPUTY-SPEAKER
vanomoredi:amion on tlus. :

~SHRI JYOTIRMOY BO‘SU ;4

chACIwouldmggutthntm'

turcyoukecpatapewmrder >
been cautioning in the Commi-

e that this Bill will . take [a -

hmcand!hstthllmll

puadmfourhmrﬁ-
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